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Q.a,NO,1569/93

J As per Hon'ble Shri A.B.Gorthi, Member (&dmn,) X

In this application the prayer of the

applicant is for a direction to the responoents-iu
confer upon him the temporary status in view of the'

fact that he had been engaged for more than 240 days

continuously as a casual mazdoor under Respondent No,3,

i.e., The Sub Divisional Officer, Telephdii¢s,~ Khammam,

2, ‘ In the application it is stated that the
applicant was initially engaged as a casual mazdoor .
under the Sub Divisional Officer, Telephones, Khammam
w.€.L. l.4.89.l It is further stated that the applicant
had worked moré than 240 days continuously in the year'
1986-1987, Thereafter the applicant was not engaged
during the period 1991-.1992, However it is now stated
that the applicant has since been engaged in January

1993 and is cohtinuing to work as casual mazdoor ever-

since that date. [

3, | Mr.J.V.Lakshmana Rac, learned counsel

for the applidant has drawn our aftention tc O,.M.,No,
51016/2/90-Estt, (C), dated 10,9,1993 @f the Ministry

of Personnel,\P-G- and Pensions {Department of Personnel
and Training) ‘on the subject of grant of temporary
status end regularisation ot gasual workers, Vide

——+a A M a arheme called the €asual Mazdoors
(Grant of Temporary Status and Regularisation) Scheme

of Government of India, 1993 was introduced v.,e.f.

- »
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1,9,93, Accoréing to that)casual magzdoors working



for more than 24C days continuously in a year would

be entitled to temporary status,

4, The responéents counsel Mr,V.Bhimanna

:
haS\contended that in view of the fact that the appllcant

af-—“\ b

on his own volltion away from the work during the

A

period 1991 and 1992 he will not be entitled to the
| .

benefit of his previous service as a casual mazdoor,

The#e is subsgstance in .the contention of the respondentd

coqﬁsel.

5, There ii's no dispute that the applicant

WOrking as a casual mazdoor underrthe Sub Divisional
gfficer, Telephones,'xhammam- Accordingly he will be

‘
entitled to the benefit of the scheme'@hich was introduced
w,e;f. 1,2,1993, 1In view of this undisputed fosition
of éhe caSE]we dispose of the OA with a direction to
theirespoﬁdents to consider the case of the applicant
forigrant of temporary status in accordance with para ‘4°
of the Casual Mazdoors (Grant of Temporary Status and

Regularisation) Scheme, 1993,

6. The 0.A. is disposed of accordingly

o
(&.B .GOKTHI) V. HAR IDASAN )
Member (Admn. ) - Member (Judl.)

'E Dated : 19th July, 1994

( Dictated in Open Court )
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